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Having head Advocate for the 

Applicant, the defect pointed out by the 

RJiStry in the Stamp RepOrt,iS overruled 

with a direction to the R,giStry to register 

this Original AppliCatiOn and a r1urTer be 

given. 

Applicant aims to have gathered 

experience in the postal work,as a substituted  

for morethan 570 days.arlier, his father 

approached this Triouflal in OA NO. 76 2/94; which 

was disi°sed of on 4th of AuUSt,1995 with a 
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direction to the RespdentS to consider the 

case of the present Applicaflt.Ifl the present 

Original APPlitiOfl,thC Applicant has pointed 

out that several vacancies have been notified 

under AflnexUre7 series to the present Original 

Application and that he has submitted application 

under Mnexure-9 for the said vacancies.Phe 

Applicant, herein, has prayed for a direction to. 

the Respondents to consider his case for providing 

him an ED post by giving benefit to the experience5 

gained by him in the postal work being engaged as 
UZI 

a substitute.HaViflg heard Advocate for the 

Applicant and Mr.S.3.Jefla.learfled ASC for the 

aesondetits(on wIm a copy of the petition has 

been servel),the aespondents,hereifl, are directed 

to give due con4deratiOfl to the case of the 

Applicant (for he has acquired experiences for,  

morethan 570 days) while considering to fillup 

the ED posts under Aflnexure-7 series. 

with the above observations and 

directiofls,the OA is dis.Osed of. 

send copy of this order,aèongwith 

copies of the Original Application, to the 

Respofldefltsat the cost of the AppliCaflt.Mr.A.IK. If 

DaS,learfled counsel for the Applicant.Ufldertakes 

to file required postages for serving of copies 

of this order and the Original Application on 

the ResPondents by Regd.POSt with Al) by 6.5.2002. 

Free copies of this order be handed over to the 

learned counsel for both 
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